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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)
IN
Original Application No. 29 of 2020 (SZ)
With
Original Application No. 188 of 2020 (SZ)

IN THE MATTER OF:

M/s. Sajimon Salim ...Applicant(s)
Versus
Union of India and others. ....Respondent(s)
With
M/s. James Mathew ...Applicant(s)
Versus
Union of India and others. ....Respondent(s)

STATEMENT OF FACTS SUBMITTED BY 3R° RESPONDENT ON
BEHALF 4TH AND 7™ RESPONDENT

1. It is respectfully submitted that the averments made in para-1 are
incorrect and hence denied. The exact wordings in the approval letter of Tiger

Conservation Plan are as follows:

“ At no stage of implementation of various prescriptions of the TCP relating to

the Tiger Reserve, shall overrule the provisions of:

i. The Wildlife Protection Act, 1972.

ii. The Indian Forest Act,1927.

iii.  The Biological Diversity Act, 22002.

iv. The Environment Protection Act, 1986.

V. The Forest Conservation Act, 1980.

Vi. The National Forest Policy, 1988.

vii. The Scheduled Tribes and other Traditional Forest Dwellers
Recognition of Forest Rights Act, 2006.

viii. The directives issued from time to time by Honourable Supreme

Court of India”

The petitioner has modified the wordings from the sanction order of NTCA to
his convenience. Copy of the Letter of NTCA, dated 21.3.2013 is attached as

Annexure-1.

2. It is brought to the kind attention that no portion of the forest area
within Periyar Tiger Reserve is converted to a playground. Rather, Forest
dwelling Scheduled Tribes of Vanchivayal Tribal Colony, located in the buffer

area of the Tiger Reserve, have repaired their already existing traditional



gathering place which is also used by the children of the tribal colony, tribal
school and anganwadi for playing and festivals. The said ground was slopping
and during the mega floods of 2018 and 2019, it was damaged further by silt
deposition. I further submit that the repair was undertaken by the Tribes
themselves using money from their eco-development committee with the help of
few machineries that had come to the settlement for some other work and no
Government money has been spent for the same and Forest Department has
not undertaken the work as alleged and the petitioner has intentionally not
mentioned anything about the tribal colony in this para and this is distorting
the fact and trying to mislead this Hon’ble Tribunal. Hence, the averments

made in this para are strongly denied by the 4th respondent.

3. It respectfully submitted that the averments made in para-3 are
incorrect and strongly denied. There was no conversion of Forest Land to a
non-forest activity as alleged. It is submitted that the Vanchivayal tribal colony
including three settlements are included in the buffer area vide notification of
buffer dated 06.04.2011 of Government of Kerala attached as Annexure 2. It

is further submitted that the said notification of buffer area states that;

“ to promote the co-existence between wildlife and human activity with due
recognition of the livelihood, developmental, social and cultural rights of local
people, the area of Periyar Wildlife Sanctuary kept out of the critical tiger habitat

is now declared as buffer area to the critical tiger habitat”.

Legal provision for buffer area of tiger reserve is given in section 38(v)(4)(ii)

which reads as follows

“Buffer or peripheral area consisting of the area peripheral to critical tiger habitat
or core area, identified and established in accordance with the provisions
contained in Explanation (i) above, where a lesser degree of habitat protection is
required to ensure the integrity of the critical tiger habitat with adequate
dispersal for tiger species and which aim at promoting coexistence between
wildlife and human activity with due recognition of the livelihood, developmental,
social and cultural rights of the local people, wherein the limits of such areas are
determined based on the scientific and objective criteria in consultation with the

concerned Gram Sabha and an Expert Committee constituted for the purpose”

4. It is submitted that, hence the repair of the already existing traditional
gathering place by the Scheduled Tribes is an activity of the exercise of social
and cultural rights of the Scheduled Tribes in an area demarcated for the same
as per section 38(V) of the Wildlife (Protection) Act, 1972. It is further
submitted that the petitioner has conveniently hidden the fact that the repair
of their traditional gathering place was done by the Scheduled Tribes



themselves in the buffer area of Periyar Tiger Reserve. It is submitted that the
activity was carried out by the Scheduled Tribes without felling any trees and
merely leveling the ground by removing the silt brought in by the floods 2018
and 2019 and the google earth images of the area before and after the said

repair work are attached as Annexure 3.

5. It is respectfully submitted that the committee constituted by the
Hon’ble Tribunal visited the site in question on 18.06.2020 and made
inspections and perused the relevant documents with special reference to the
submissions made by the petitioner in the OA 29/2020 (SZ). The committee
submitted their report before the Honourable Tribunal on 27.07.2020. The
petitioner of this OA was not a party in the litigations nor was he connected

with any of the facts of this case at the time of committee’s inspection.

6. It is respectfully submitted that the averments made in para-5 & 6 are
incorrect and hence strongly denied. The playground in question is actually a
community gathering place and was in existence at the site as evident from the
google earth imageries. The said ground was slopping and during the mega
floods of 2018 and 2019, it was damaged further by silt deposition. The repair
work was done by the tribal community themselves through their Eco-
Development committee. Considering the extent of the ground, the quantum of
the work done was very minimal and hence there is no adverse impact on the

movement of wildlife in the area.

7. It is submitted that the Vanchivayal Tribal Settlement of Oorali tribes
is located inside Periyar Tiger Reserve. The petitioner has not mentioned this

fact anywhere in his petition.

8. It is submitted that in the historical Google Earth images of the site
and found that a cleared area has been in existence at the site in the image of
2012. The single tree in the middle of the ground is still present in the same

location.

9. It is submitted that in the minutes of the ‘Gram Sabha’ (Oorukoottam)
held on 25.04.2017, it has been recorded that “It has been decided to
undertake the maintenance of the playground presently used by the children
of the (Vanchivayal) colony (Annexure- 4). The said Gram Sabha was attended
by 41 members of the tribal colony as can be seen in the minutes. It is utter
falsehood to state that no meeting was held by the Panchayat Secretary and

no resolutions were passed.

10. It is submitted that the said recommendation of the Gram Sabha was
submitted before the District Level Working Group for the Scheduled Tribes

under the chairmanship of the District Collector and in the meeting held on



07.09.2018, the proposal for making play ground for promoting the athletic
and artistic skills of the tribal children. The minutes is attached as Annexure-
5.

11. It is submitted that the meeting minutes of the EDC dated
25.04.2017 and 14.11.2019 had recommended repair of the ‘maidanam’
(ground). Thus it can be seen that the process was initiated by the

Oorukoottam more than two years before the work.

12. It is submitted that the said ground is part and parcel of the
Vanchivayal Tribal Settlement and it has been included in the Buffer Area of
the Tiger Reserve in the notification of the Govt. of Kerala dated 06.04.2011. It
can be seen that Vanchivayal tribal settlement along with 400 meter distance
from its periphery is included in the buffer zone of Periyar Tiger Reserve. The
extent of area included in the buffer zone can be verified from the proposal of
the Buffer Area sent by the Field Director (Annexure-6), the proposal of the
PCCF & Chief Wildlife Warden for declaration of the Buffer Zone of PTR sent to
the government (Annexure-7) as well as the Government Order dated

06.04.2011 published in the Government gazette (Annexure- 2).

In the Government Order declaring the Buffer Zone, it has been stated that
“to promote the co-existence between wildlife and human activities with due
recognition of the livelihood, developmental, social and cultural rights of local
people, the area of Periyar Wildlife Sanctuary kept out of the critical Tiger
Habitat is now declared as buffer area to the critical Tiger Habitat”. This makes
it abundantly clear that repair works undertaken in an already existing
community gathering place was an activity relating to the traditional and

cultural rights of the scheduled tribes.

13. It is submitted that in the notification of MoEF 15.01.2016, in ParaS
of Appendix IX, it has been stated that Community works like de-silting of
village ponds or tanks, construction of village roads, ponds, bunds undertaken
in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other
Government sponsored schemes, and community efforts are excluded from

taking Environmental Clearance (Annexure- 8).

14. It is humbly submitted that vide reply to para 3 above clearly shows
that the alleged site falls within the buffer area of Periyar Tiger Reserve and not
part of the core area. Hence the averments made in this para are factually

wrong and hence strongly denied.

Therefore it is most humbly prayed that this Hon’ble Tribunal may

be pleased to dismiss the petition as the above petition is been filed with mala



fide intentions by intentionally hiding and distorting the facts and thus render

justice

Dated at Chennai on this the 19th day of September, 2021.

Grer”

(E.K.Kumaresan)
Counsel for R3
Standing Counsel for State
Government of Kerala
NGT(SZ), Chennai Bench



BEFORE THE NATIONAL GREEN
TRIBUNAL (SOUTHERN ZONE)
CHENNAI
IN
OA No. 29 of 2020 (SZ)
With
OA No. 188 of 2020 (SZ)

N THE MATTER OF:
M/s. Sajimon
...Applicant(s)
Versus
Union of India and others
....Respondent(s)
With
M/s. James Mathew
...Applicant(s)
Versus
Union of India and others.
....Respondent(s)

STATEMENT OF FACTS
SUBMITTED BY 3RD
RESPONDENT ON BEHALF 4TH
AND 7TH RESPONDENT

M/s. EE K.KUMARESAN

Standing counsel for Kerala (SZ)
Counsel for R2 to R4 & R7



w_'_

o el Qo Ann f_‘ il
4t G exure 1 &=

} Lo 1142010 -NTCA
_ Government of India
e Ministry of Environment & Forests
\:;' Lo National Tiger Conservation Authority
ok
Annexe -V, Bikaner House.
Shahjahan Road, New Delhi-110011,
Tel. No. 23387691
Fax No. 23074272
Email: hsnegiirediffinail.com
jgntcazgmail.com
Dated: 21* March, 2013

To
The Chief Wildlife Warden,
Government of Kerala,
Thiruvananthaputam .

Sub: Approval of rTiger Conservation Plan (TCP) for the Periyar Tiger
Reserve — reg. ' S e ;

Sir, :
The draft Tiger Conservation Plan (TCP) prepated by the State of Kerala

: for Periyar Tiger Reserve, under sub-section (3) of section 38V of Wildlife

{ (Protection) Act, 1972, was submitted to this Authority requesting for approval
under section 380 (1) (a) of the said Act.

After examination of the said TCP by the Bxpert Committee of the NTCA
constituted for the purpose, observations of NTCA/ Experts were communicated to
the Chief Wildlife Warden (Kerala) & the Field Director, Periyar Tiger Reserve,
for their incorporation in the TCP.

RIS S ST -

In this context, I am directed to say that further to the compliance furnished
by the State Government vide its letter No. WL5-1620/2008 dated 21/01/2013, and
based on the recommendation of the technical committee, approval of the NTCA -
is hereby granted for the TCP of Periyar Tiger Reserve for the period from 2011-

12 to 2020-21, under section 380 (1) (a) of the Wildlife (Protection) Act, 1972,
subject to following conditions:

i a. No deviation shall be made from the prescriptions of the TCP, read with
| conditions stipulated here-in, without prior approval of the NTCA u/s 380
‘% (1) (a) of Wildlife (Protection) Act, 1972. :

1

! b. The approved TCP shail have 2 provision for mid-term review
; corresponding to the proposed period of the plan, for appropriate mid
% course alteration, if any, as required.

. ¢ The State Government shall comply with the guidelines.and advisories
s 1ssued' by the NTCA’ Project Tiger from time to time and the commitiments
{ ~ made in the tripartite Memorandum of Understanding (Moll).




d. Since the core critical tiger habitat has the status of a National Park
Wildlite Sanctuary, all provisions under Chapter IV of Wildlife (Protection)
Act, 1972 would be applicable to such areas, in addition to sections 51 (1C).
(1D) zmd 55 (ab) (ac). :

e.  Atno stage of nnpiumentatmn of various prescupt:ons of the FC‘? 1eldtmg

to the tiger reserve, shall overrule the provisions ofi .
1. The Wildiife (Protection) Act, 1972 : .3, \
ii.  The Indian Forest Act, 1927 TegdE AE
iii.  The Biological Diversity Act, 200§ sl

% iv.  The Environment {Protection) Act, 1986 '

' v. The Forest (Conservation) Act, 1980
ST Natlonai Forest Policy, 1988
vii. The’ Scheduled Tribes and Other Traditional Forest Dwellers

(Recognition of Forest Rights) Act, 2006
viil.  Directives issued from time to time by Honourable Supreme Court of
~ India

f The NTCA reserves right to review, modify and withdraw this appfoval at

any time, if any of the conditions of approval are wolatcd

g. The following need to be ensured while executing forestry operations in the
buffer area of the tiger reserve:

i To ensure minimum patch disturbance’ and minimum human-

wildlife conflicts, forestry operations should be restricted only in

: those coupes which are due for the current year.
ii. Compliance of section 38V (2) of the Wildlife (Protection) Act, 1972
> should be strictly ensured.
iii.  No working or camping should be permitted in the area after sunset.
iv.  Daily monitoring of the tiger movement, water points and cattle kill
should be done and 1'écor-dcd. :

g The Tourism activities should be strictly manacredf regulated as per
the compichensive guidelines issued by the NTCA under section 380 (c) of the

Wildlife (Protection) Act, 1972 vide letter dated 15/10/2012.

Yours faithfully,

4 0%

{Dr. H S Negl)
Inspector General of Forests (NTCA)
Copy to:
1. The Principal Secretary of Forests, Government of Kerala.
o The Additional Principal Chief Conservator of Forests (Central), MokF,
_ Regional Office (Southern), Kendriya Sadan, 4% Floor, E&F Wing, 17"
« Main Road, Keramangala II Block, Bangalore-560034 (Karnaraka). '

2 The Tield Director, Periyar Tiger Reserve, Kerala for necessary avtion and

information please.

|
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GOVERNMENT OF KERALA
Forest and Wildiife ( F) Department

NOTIFICATION
G. 0. (P) No. 18201 UF&WLD.  Dated, Thiruwlnanthapuram, 22nd March, 20i1.

S.R. 0. No. 267/2011.— In exercise of the powers conferred by
Section 38 V of Wildlife (Protection) Act, 1972 (53 of 1972), the Government of
Kerala hereby declare the following areas of Periyar Wildlife Sanctuary which are
peripheral and contiguous to the core or critical tiger habitat of Periyar Tiger
Reserve notified as per G: O. (P) No. 75/07/Forest and Wild Life Department
dated 31st December, 2007, published as 5.R.0. No. 1089/2007 dated 31st
December, 2007 in the Kerala Gazette Extraordinary No. 2328 dated 31st
December, 2007, as buffer area to Periyar Tiger Resérve in the interest of
conservation of tiger.

=
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PERIYAR TIGER RESERVE BUFFER AREA

SCHEDULE
District . Idukld, Kottayam and Pathanamthitta
Taluk " Peerumade, Kanjirappalli, Ranni and Perunadu,
Block . Azhutha, Kanjirappally and Ranni
Village : Mlapara, Periyar, Kumily, Manchumala,
Erumely South and Perunadu

Area 44 Km,

The Buftfer area shall consist of the areas mentioned apgainst serial number
1 to 4. ' i

1. Tourism zone having leased out areas to Kerala Tourism Development
Corporation, Kerala Labour Welfare Board and Tamilnadu PWD, Water Authority,
Electricity Board, Kerala Water Authority, Kerala PWD, Labbakandam Tribal
Settlement and areas under tourism activities' (10 Km?) ]

BOUNDARY DESCRIPTION

North: The boundary starts from Kursumala (1188m MSL) located on the
northern boundary of Periyvar Wildlife Sanctuary and proceeds towards north east
till it reaches a point near Brandipara Mala (113%9m MSL).

_ East; Thenge the boundary proceeds towards south east along the
eucalyptus plantation road (the northern boundary of core of critical tiger
habitat) till the road meets a stream at Kukkarakkandam (at 9° 36' 19.2" N
and 77% 12" 1.1"E) and continues along the stream till the point where the
stream merge with Periyar Lake (at the starting point of Kukkarathodu). Thence
the boundary continues along the western boundary Kukkarathodu oli up to
boat landing and continues along the eastern boundary of canal up to Thekkady
check post and proceeds along the western boundary of canal up to boat
landing (at 9° 34' 36.3" N and 78° 10' 374" E).

South: The boundary thence continue towards west along the northern
boundary of core or critical tiger habitat and ends near Mullayar estate on the
northern boundary of Periyar Wildlife Sanctuary (at 9° 35' 13.2" N and 77°
g 529" E)

-16 -
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West: Thence the boundary proceeds towards north east along the northemn
boundary Perivar Wildlife Sanctuary and ends at the starting Point.

2 PERIYAR LAKE (16 KM*) BOUNDARY DESCRIFTION

North: The boundary starts from a point where Machan oda stream
joins with Pe.ri:,.rar Lake (at 9% 34' 21.7" N and 77° 08' 23.02" E) and follows the
northern boundary of Machan oda and continues along the Periyar Lake
 boundary Anchuruli oda, Edapalayam and ends at a point near boat landing
{at 9% 34' 363" N and 78° 10' 374" E) on the northem boundary of the core
or critical tiger habitat. Thence the boundary continues towards north along the
northern boundary of core or critical tiger habitat and ends at a point where a

stream that flows down from Kukkarakkandam joins the Eastem side of the

Periyar Lake (9° 35" 247" N and 77° 11" 11.8" E).

East: Thence the boundary proceeds towards south along the eastern
boundary of Periyar l.ake via boat landing till the point where a small stream
joins the Periyar Lake near Nellikkampetty (9° 33" 41.40" N and 77° 11' 26.88" E)
and continues upstream towards east and reaches the ridge and again joins a
downstream till it reaches the Poovarasu oda in Periyar Lake. Thence the
boundary continues along the boundary of Poovarasu oda and ends near
Pachakad on the eastern boundary of Periyar Lake boundary (at 9° 31' 41.34" N
and 77°'12' 30.38" E).

South: The boundary thence cut straight across the Periyar Lake towards
southwest till it touches the point where the western boundary of Aruvi oda
joins the Periyar Lake. Thence the boundary continues along the southern
boundary of Periyar Lake till the dam site.

West: Thence the boundary continues towards west approximately 300m on
ecither side of the downstream of Perivar River from the Mullaperivar Dam and
approximately with a length of 1.5 km (thus an area of approximately 100 ha is
included in the buffer along the downstream of Periyar River on the western
side of Mullaperiyar Dram). Thence the boundary follows the western boundary
of Perivar Lake and ends at the starting point (thus the land areas such as
Sevaloda, Nellikkampetty, Manakkavala, Thozhugumoola, Sokampara,
Udumbupara, Kavalapara Mala, Deer Island and Edappalayam are included the
buffer_zone). '

17 -

12



3. BOUNDARY DESCRIFTIONS OF THE BUFFER ZONE TO SABARIMALA
PILGRIMAGE AND HUMAN SETTLEMENTS AND RELATED

ESTABLISHMENTS (10 KM?)

The area includes,—
(i) Areas between Pamba and Sannidhanam including all leased areas
and adjoining areas and the establishments of Kerala Forest Department (5 km?)

(i1} Uppupara region (2.4 km’)
(iii) Traditional trek routes and forest roads used for pilgrimage
' (2.6 lan?) viz,,
(a) Azhutha cadavu-Pudussery-Karimala-Pamba
() Satiram-Uppupars-Sammidhanam = =
(c¢) Forest road from 4th mile to Uppupara
" (d) Forest road from Vallakadavu to IC Tunnel Road Junction
(¢) Approach forest road to Ponnambalamedu including the
' Makarajothi area
(f) Rum:i from Kundrikapalam to Mangaladevi via Karadikavala
including temple site
(2) Tribal pilgrim activity. area at Inchiparakotta
(h) Thiruvabharanam route’ reaching Neelimala Top and
Valivanavattam pilgrim activity area,
(iv) Kunnar dam including the approaching trek route and a small check

4. BOUNDARY DESCRIPTIONS OF HUMAN SETTLEMENTS (8 KM?)

The area includes,—

(i) Demarcated settlements of Moozhikkal tribal setilement, Kurtikayam,
Pamba Valley, Moolakkayam settlements and the establishments
related to Sabarijalam. .

(i) Vanchivayal tribal settlement including 3 bits of settlement.

- 18 -
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(i) Approach forest road from Vallakadavu to Vanchivayal.
(iv) Forest road between Vallakadavu and Mullaperiyar Dam site and
{v) Office/residential/ecotourism establishments of KFD at Vallakadavu.

By order of the Governor,

SATEN PETER,

Principal Secretary to Governmenl,
. Forest and Wildlife Department.

Explanatory Note

{This does not form part of the notification, but is intended to indicate its
general purport.)

As per Section 38V of the Wildlife (Protection) Act, 1972, for each Tiger
Reserve it is mandatory to delineate core or critical tiger habitat and a buffer or
peripheral area to the critical tiger habitat where a lesser degree of habitat
protection is required to ensure the integrity of the critical tiger habitat
with adequate dispersal for tiger. Government of Kerala as per

G O. (P) No. 75/07/F&WLD dated 31-12-2007 published as S.R.0. No. 10892007

have delineated 881 Sq. km. of forest area in the Peermade and Pathanamthitta
Taluks of Idukki District and Pathanamthitta District as the core of Periyar Tiger
Reserve, This consists of 733 Sq. km. areaof the existing Periyar Wildlife
Sanctuary and 148 Sq. km. area of Goodrickal Range of Ranni Division added to
Periyar Tiger Reserve. Thus an area of 44 Sq. km. out of the 777 Sq. km. of
Periyar Wild Sanctuary was keptout of the core of Perivar Tiger Reserve. To
promote the co-existence between wildlife and human activity with due
recognition of the livelihood, developmental, social and cultural rights of local
people, the area of Perivar Wildlife Sanctuary kept out of the critical tiger habatat
is now declared as buffer area to the critical tiger habitat. The roads between
Pamba and Sanfridanam and traditional trek routes within Periyar Tiger Reserve
leading to Sabarimala are delineated as buffer only for permissive use during the
Sabarimala pilgrimage season.

This notification is intended to achieve the above object.

e— e e

. PRINTED AND PUBLISHED RY THE SUFERINTENDENT OF GOVERMMENT FRESSES
AT THE GOVERMMENT CENTRAL PFRESS, THIRUVAMANTHAPLIRAM, 2011,
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Koottavam., Detec: 20,10.2010

From

W Field Director. Projert Tiger
: fottayam

The Principal Chief Conservator of Forests (Wi &
Chief Wildiife warden, Kerale
Thiruvananthapuram

S,

~r
Kl

fay Delinearion of Gulfer Sone of Peive Tiger Reserve - Submission of
revised proposal and draft notification - reg '

Bl

Ref: 1. GOP)Ne, 75/57/F& Vi D doee 31.12.2507

302, 000
2, This office leiter of ever: no, dated 27042000 & 11.16.2010
2. Discussions in the ireeting of Courcil of CCFs held on 19.15.2010

%’ - RKind attention iz favitad 'o the suhjoct matier and references cited 62 per the
qﬂ 3 3 X 3 B + ~ - i g «
titscussions held in the meeting keld on 19122010, 7 am submitiing herowith the

C%/, , revised proposal for netification of 44 sq.km sree of Perivar Witdlife Sanctusry as the
I\ . : Govw . . ~ 5 - e
39\\ : buffer to the critical tiger habitat of Periyar Tiger Reserve,

3 ' Yours farhiully,

Prel: as ahove

E

| ( ¢ ANOOP K.R. IFS
. D . Chief Conservator of Forests (Wildlife)&
Vr’\\"({% = Field Director, Kottaparm o 1o
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REVISED PROFOSAL FOR NOTIFICSITOY OF BUFFER
OF PERIYAR TIGER RESERVE

The Periyar Wildhife Sancuwary consisting of 777 gq.an area vzs brought under the
Centrally Sponsored Scheme of Project Tiger as fie Peviyar Tiger Reserve curing
E;‘?SA."'FEH‘J}'CE the management of the sanctusry had buen focused o the protection of
encangered species of tiger and its habitat. With th: amendment of he Wild Life
(Peateticn) Act, 1972 in the year 20086, e gar provisions are included in the Act for

the menegement of Tiger Reserves, As per Seetion 38V ofthe Act, it s mandatory to

delineate the core (critical tiger habitai) ard buife to tha Tiper Reserve, The

Governmient of Kerala as per G.O(PLNo. 75407 HWLT} dated 31 l”Z(‘G'f has
delineated 281.sq.km of Forest ares in the ?eczmadt and Pathanamihitta taluks of
Iuiki snd Pathenamtiits Districts as the «core of Perivar Tiger Reserve. This
cowsisis of 733 sq.km area of the existing Perivar Wi dlife Sanctuary and 148 sg.km
arza of Cyoodrickal R@nbe of Ranni Division added to *TR. Thus an area of 44 sq.km
out of the 777sq.km of Periyar Wildlife Sanctuary was kent our of the core of PTR,
This includes the areas of tourism zo1e having arcas lensed out to Kerala Tourism

Developrent Corporetion. Kerala Lahour Weifare Board and Tamil Nadu Elec tricity

- Beard. (Flces and staff quasters and the parts of  aren izased out o TDB in Perwm :

Tiger Reserve (at Sarnidbaram and Pamba) and roads and tiek mutes to these areas
and buffer to thess routes. In the rneeting of the Ceuncil of CCF's beld on
19.10.2010, it was decided to rotify the 44 sq.km area of Periyar Wildlife Sanctuary
which is 1ot included in the 2ore of PTR a3 its buffer. A split up showing the extent

of the zr2zs falling in the buffer are gives in the rabie below.

3 CoExtent : !

S!‘.N‘o : Name of the Ares o (sq.km) ange ;

] jPartof Perivarlake =~~~ 16,00 | Thekkady |

5. Toutism zone (9.5kr’) having lcased cut areas to Thekkady |

| + ¥erala Tourism Devzlopment Cotnoration, Ferale | j i
' Labour Weifere Beerd and Taméinadu Elsewicity -

| Board, Labbakandarm Triba! Batiement and wess | ,

~ - under tourism zetivi jae ) i 950 | ‘

3 . Extent of Vanchivayal wisal setifemen. 050 | Vallakkadavu |

i 4 | Buffer to vanchivayal tribal 3 it!*:mcm \t’?}f.-i?(.im i \v'wl-m adavy E

| froih the periphory ef {La :.e“‘emert;
L Lxteni of Moozhiksal Azniutha

| Azhaiha

} Butfer o MooIhikan: Uikl sl vng: i G 3 Azhuatha ;
! Wt Trom theperipkeryy - 1 331 | :

Ciuef Conservator of Forests (Wlldli&)&

el v

g
w “Field Director, KOMAYBM v+ ¢ e vt 29350
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{7 Extent of Pambaval Hey region {brought in during - T Pamba
£ 1962 under Grow Mofe Food Scheme) | 307 ! ,
N ) e ]
£ | Buffer 10 ] Parbavelley settlemant {@400m from i | Pam E’~a '
; i the perin phery) L 378 |
E,r“: | Area lgased cut to TDB 30 Perivar nger {tserve o P ihiba .
- (at Sannidhanam and Pamnba) N ya—
10 f Roads(length of §krv and width ; /) with 20m b 17 TPamba
| Buffer on. either side of the roods { betwesn k N |
P

amba and Sabarimal 18) {3750m x HO7)

o

i GOm )

T

A draft af thf retification for o ceciaring

i

& | Traditional rek routss froms Azhut hakladavy.
; Famoa (18km), Sact ram. lfﬂmmm o

| Banpidhanan (IJJ ) and buffer with a width of

1 50mon. e:‘hcz side of the treic routes (28 km x
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the above area as buffer to the crizical

ngc,r habitet of PTR and a map showing the =otfor area is enclosed for favour of

necessary further action,

Encl: 45 above.-

Yours faithfully

Fiald Divactor (Project Tiger),
Kottayam

ANOOD K.R.IFS o
hief Conservator of Forests (Wildlife)&
- Field Director, Kottayam
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GOYERNMENT DR KERALA
FORESTS & WILDLIFE(F) DEPARTMENT

NOTIFICATION
. No. GO(P)Ne. _/__F&WLD Dated, - Thiruvanasthasuram
L .
SRO No. - I axercise of the powe s conferret under Section 38 V

of Wildlife (Protection) Act, 1972 (35 of 1 1972), the Guvernment of Korala hereby
declare parts of Periyar Wil dlife Sanctuary which are peripheral and contiguous to the
core orcritical tiger habitat of Periyar Tiger Reserve us the buffer zone to PTR. in the
interest of conservation o Tiger, o

FERIVAR TIGER RESERYVE

SCHEDULE :
Disiriet ¢ [dukdd & Pathanamthitts
Taluk : Peermade & Kanjirappaili
Block : Azhutha & Kanjirappally
Village : Periyar, Miapara
Ares : 44 km®

BOUNDARY DESCRIPTION OF BUFFER ZONE

a. E‘;wndqrv daseription of ’E ourfsm zone {95 km'} and Periyar Linke
wm{m) {Total 25350 km®): This includes aress under ccotowrism
‘activities, tribal sestiemems such a5 Mapnakody and Pahmkkud;,
establishments of Werala Forest Department, Kerala Statc PWD,
"I‘arminadu State PWD, Tamilands Stare Dlectricity Board, Kerala
Tnunsm Development € orr;-:ra’wa and Periyar Lake..

Morth and East: The boundary starts from Kiisu Mala (1188m MSL)
wwoated near Kumily and proceeds towards nortiegast along the nortiern
- boundary of Ferry“ir figet Reserve and ends near Brandipara Mala (at 97 36'
JLI"N and 77° 117 49.4"E). Thence we bouadary p:‘accecs wowerds south
alang the eumivntvq olantation road and ends at a stream (at 9° 33 192N

ard T7° { 2 1"‘"‘) that flow dewn towarde Ks.dmm %.:: daﬁ’ (‘a nich is the
o Pabyt ;

T‘ve boundary then continuse aiong the stieam. tﬁwalfj& wwh «W2s{ tl! i

wnaches the Feryae Lake and further continues aiong the easrern boun dary of
Periyar Luke and wmturx and easiern boundary of Povaxasn Oda and enfh at
314l 9“’,\ and 77° 12' 23,.23"E. ' :

South and West: Thence the voundwy cut woross the "'%riyar Lake ang
touche@ a point.at 9° 31' 29.1"N and 77° 11" $9.4"E and continues alang the
scuthern boundary of Perivar Lake and runs throug,h the Mullaperiyar Dam
md Periyar [ake bow adnry at Machan Oda and idapaiayam oid ends a1 9° 34
53N and 77° 107 27.4°E on de Perivar Lake boundary {where a smali
stream thet Bows down from Anchuruli Malz and joins at the Perivar Lake).
Thence the boundary procecds towards west along the northemn boundary core
or critical tiger habitat of Periyir Tiger Reserve 411 i+ touches e nortliern

PcA

: PK.R.IFS .
: !é 1 e cén S%NOO M%&Pé%t%wldﬁﬁlﬂgm HALHAA 2529 23007 (o

Field Director. Kottavam
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‘boundary of Pariver Tiger Resasve ur 0° 35 52 ¢"E. Thence

the boundary continues aiong the nonkern bodndary of Tigsr Reserve and
ends at the starting point. :

Description’ of Vanchivaval . tribal Sett ement (Total 30D km®): The
boundary of the Vanchivayal tibal sestlement includes an area of 0.5 km? of
ine tribal settizmert anc & buffer 400 m from he pesiphery of the seitlement
{2.50km"), |

Deseription  of  Moozhikikal  with  Naml apzra, Thadithedu and

Kuttikayam settiemeants {Total 4.43 km%): The beundary of the Moozhikal
settlement includes an area of 1.2 km? of the settlement and a buffer @400 m
trom the setilement boundary within Feriyar Tiger Reserve (3.31 km).

Deseription of Pamnba Valiey setdenments i Total £.85km™): The boundary of
the Pamba valley scttlements hicludes an area of 3.07 km? of the settlement
and a buffer @400 m from the settlerment boundary within Perivar Tiger

Reserve (3.78 km?,

Description of areas leased out to TDB from PTR (Sannidhanam and
Pamba) {Taeal 0.56km’): This inchudes the areas leased ot 1o TDR from
PTR : -

Description of Trok paths and roads used for pigrimage (Total 3.66 k™)
Trek patn between Azhuthscadavu sad Pemsba (iEkm x 100m: i@, SO on
either side = 1.8km’); trek path betwees Sathram and Sannidhanam via
Uppupara (10km x 100m @ 50m on eithe- side = 1.00km™): roads between

2amba and  Sannadanars  wer,  Appechimedy, Swaray Ayyappan  and

4

Saramkutay (dom < Tm owidth x 300 @ 30 o4 either side = §.86 kmz},

By Order of the Governor

7y
i4 i
¢ L’; ‘me’-‘é &5’@\"

Ve Ay

MAAMA_

FHELD DIRECTOR
PROJECT TIGER, KCTTAVAR

Pea

A

Chief Conservator of Forests (Wil

P KR, IFS
ANOOP diife)&

Field Director, Kottayam
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% Explanztory Note
(This does not form purt of the notification, but # smarded t indieate its generaf
purport)

As per section 38V of the Wildlife (P otection) Améndment Act - 2006, for

cach Tiger Reserve it is mandatory 1 deliseate core or critical tiger habitat and o
buffer or peripheral ares to the critical tiger habitut where u lesser degree of habiu
protesticn is recuired 0 ensure the integrity of the critical sger habitat with adequate
dispersal for tiger. Government of Kerala vide G OP).No. T5/07/F&WLD dated
31.12.2007 has delinsated BBT.sukrm of forest ares ‘ér;' the Peermade and
Pathanamtiritta taluks of fdvkki and Pathenamthits Districts a3 the core o | erivar

Tiger Reserve. This cons ists of 733 sq.km arca of the existing Periyar Wildlife
. Senctuary and 143 8.0t aves of Goodrakal Range of Ranni Division added 1 PTR,
Thug an area of 44 sq.km vt of the 77 Tsg.km of Perivar Wildlife Sanctuary was kept
out of the core of PTR. To promote the co-m:iste?zcé between wildlife and humen
zetivity with due reeognit’é’oé& of the itvelihood, developmental, social and cuitural

rights of local people, the area of Perivar wildhifc Sanctuary kept out of the critical

tiger habitat is now declared as buffer to the critical tiger hubitat. The roads hetween
Pamba and Sarmidhanam and traditional frek routes within PTR leading 10
‘Sabarnmia are dc!m sted as buffer only for permissive use during the Sabarimala _

: p!!gnm season,

This volification is intanded to achieve the ahove ohject, .

T
&nﬁm\im& -

FIELD DIRECTOR
SROJECT TIGER, KOTTAYAM

Pca- ANOOP :(an‘ei:s- (Wildlife)&
Chief COnse‘:’%:?e%:d‘p HaEINS-2007 Critical Tiger HabitahA2-29: 1,200
Fie
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CHIEF WILDLIFE WARDEN KERALA.

Annexure 7

Office-of the Principal Chief
. Conservator of Forests (Wildlife) &
Chief Wildlife Warden,

%Naﬂﬂ (HIEF CONSERVATOR OF FORESTS {M)&
: Forest Headquarters, 'Vanalakshmi'

(RAL ADDITIONAL CHARGE) M e
Ui = #: 0471 ~ 2529300, 2529301,
‘ | : kb - _Mob: 9_447979008
WL 5-6136/2009 7 . Dated: 18-12-2010
To * : . : _. : g G s S : % ,ff g

P

The Principal Secretary to Government, e
 Forests and Wildlife Department, '
] Govemment of Kera!a, Thlmvananthapuram

_sﬁb: Dehneatlon of Buffer Zone of Periyar ’ﬁger Reserve -~ Subm;ttmg proposai
: ~and draﬁ notst"cataon regardmg : : .

"'Ref: -'Notrf‘catuon GO(P)No 75/07[F&WLD dated 31- 12-2007 of Forests and
b Wﬁldlsfe Department : :

36

Penyar W:!dhfe Sanctuary mth an area of 777 5q. kms was constltuted as a Tiger -

# Reserve in 1978. As per sect;on 38V (lncorporated by amendment during 2006) of the

: Waldilfe (Protectlon) Act, 1972, it is mandatory to delmeate the core (crattcai) tiger hab:tat and
A -'buﬂ‘erto the ‘F"ger Reserve The uove'nr‘mnt of Kerala as per GO (P) Nc. ?5/07 F&WLD :

- dated: 31-12-2007 ias de!;neated 881 Sq.Kms of forest area in the Peerumede and
Pathanamthitta ‘!_'a!uks of Idukki districts as the core of Periyar Tger Reserve. This consists of

733 sq.km out’of a total area of 777 sq. kms Of the existing Periyar Wifdiife Sanctuary and 148

sq. ks /of Goodrical Range of Ranni Division added to ﬁe;ayar Tiger Reserve. Thus an area of |

44 sq.! krns out of the 777 sq. kms of Penyar Wildiife Sanctuary was kept out of the core of

| Periyar ﬁger Reserve. Th;s mciudes the areas of tourism zone havung areas !eased out to

E!ectrncuty Bca rd, Off‘ ces_ and Staff quarters, the zone of_ anﬂuence of the Labbakandom trtbai a

settlement the trek routes and "estab[ish*ment:s utilized for the ecotourism activities of Per'i'yar
'Tger Reserve, settlerments such as VanchwayaE Moozmckal and Pambavalley region and their
zone of influence, Vaﬁakadavu - Gavi Road, the areas Ieased out to Travancore Devaswom

| “Board in Periyar Tger Reserve (at Sann:dhanam and Famba) and the roads and trek routes to

these areas,

The Expeit Cornm;ttee constituted for delineation of the core and buﬁer z0ne of Penyar
nger Reserve has submitted their report for deimeahon of buffer in Novernber 2008. ‘The

Commlttee his ;ctentlf ed the areas to be 2n<:orporated in theobuffersof Periyar Tiger Reserve

. Chief Conservator of Forests (Wildlife)&
C\Fﬂsmm%\w o Bl = T ] * Field Director, Kottayam_
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: and recommended that the not;f catxcn of the buffer for Penyar Tiger Reserve c.ouid be takan

up in two phases Tt was recammended to exch.;de the areas cf mhabatation (EDC areas)
outside Periyar Tiger Reserve and the tea- cardamom estates in the first phase. The proposal
prepared based on the repcrt of the Expert Cammzttee was discussed in the meetmg of the
Semor Forest Ofﬁcers held on 19- 10-2010. After detanled dei;berations it was decrded to
move prcpasai for notification of 44 Sq. Kms area of Perayar Wn!di;fe Sanctuary whnch is not
incduded in the core of Periyar Tiger Reserve as its buffer in the ﬁrst phase A split up showsng
the extent of the areas fa%!;ng inthe buffer is given in the table below. :

s_t.- \ o % o Narneofarea e "j""EX-t_éﬂt ~ Range
No. -1 (Sq.Kms) |

1 [Tourism Z&'Ie (having. leased out areas to Kerala Tcurism\ 10.00 _Thekkady

h.3Y

Developmert Conporation, ‘Kerala Labour Welfare Board, and | -
Tamil Nadu PWD, Water Authority, Electricity Board, Kerala |
Water Auﬁ“cont:y, Keraia PND, Labbakandam Tribal Settiement
and areas under tournsm activities)

P Periyar Lake (Covering the areas of boating From boatland:ng 16.00 : | _"lhé_kkady -

to camsite and back, and is bounded by areas such as
Chevalode, Nellikkarmpetty, Manakkavala, “Thozhugumoola, |
Sokampara, Bdumbupara upto Poovarasu oli on the east; |
morthem sde  of - Yavadaperamala on the . _south; . foe .
Mulaiperiyar ‘Parn, Deer Island, . Paravalavum, Anchuruli, |
Edapalayam upto. boatandi ing. This is inclusive of the islands
mmely  Nelfkampety, ~ Ma naktavaia, “Thozhugumoola,
Sokampara and Deer]sland)

- 3 | Buffer Zore tp Sabarimakz Pigi mage and Human Settiements 10.‘00. g 'Pah'tba

and refated edabiishments. | s | Azhutha
Theareaincdés g SRS PP EYNE N . e
(i) - Aeas between ?amba andSann:dhanam !nciud:ng all} Theld<ady
leased areas and adjoining areas & establishments of - 3
Kera !a For-est Deparcment (559 Kms) : :

Pon

Chief Conservator

i ~1q Directhr, Kottaya™ (g Wribal Pilgim activity area at Inchiparakotta

- Jendliony.
(e) Approach Road to Pon nambalamedu mciudmg the
- Makarggyathi irea ‘
ANCOP|K R 1FS (H Roud from - l(undrkapaiam to Mangaiacievn via
i rorests (Wildifel¥p<aad fkawal s Induding temple site

i) Tadiioal tek routes and forest roads used fcr
pigrimage (2:6 Sq. Kmms) viz., _

(a) p&hdhawdaw-Pudussezy-Kanmaia -Pamba

() SatheamUpp upara -Sannidhanam

« ForestRoadﬁam4 Mile to Uppupara =

(d) Forest Roud from Val!akadavu to IC Tunnei Road |

P

(iv) Kuma rdani nc:!udmg the approachsng trek route

CoFiteslebrist 1 106 shORWLS\Go v Letorw Ermp e
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"4 | Human Settlements

 The area includes % St '

1 @)  Demarcated setz!ements of - Moozhikkal tribal-
settlement, Kuttikayam, Pambaval ley, Moolakkayam
 settlements and the estabftshments related to

| Sabarijalam; ._
(i)  Vanchivayal tribal setﬁement tnciudmg 3 bnts of
settiement,
(iiy  Approach forest road from Valiakadavu to
- Vanchivayal,

- (V) Forest Road between Vallakkadavu and Muilaiperiyar

_ dam site and
(v}  Officef ReSidentzal}Ecotounsm estabhshments of KFD

at Vaiiakadavu

' AII the abave areas are part of the ex&sbng Penyar Wﬁdhfe Sanctuary Being declaring
the area as buffer, there wﬁi be no change in the legal status of the areas.

Further areas can be detmeated in the seccmd phase Accordmgly, a draft of the
notzr' cation for dedaring the above area as buffer to the cnticai tiger habttat of Periyar Tiger

2 Reserve is enclosed. Necessary notf‘catnon may be made for the buffer zone of Periyar Tiger
Reserve and communtcated at the earliest.

- e

o

&

 Yours faithfull,

P - B nc1pal Chief Conservator of
Chief w;sd!:fe Warden, Kesata

38

Pc A

"*\‘t’

ANODP K. R.1
Chief Conservator of Forests (wildlife)&
' " Field Director, Kottayam
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GOVERNMENT OF KERALA

: FORESTS & WILDLIFE (F) DEPARTMENT
NOTIFICATION
No.GO(P)No. ./ /F&WLD - . - - Dated, . Thiruvananthapuram
'SRONo. " i exercise-of the powers conferred under Séétibn-?:S \%

of Wildlife (Protection) Act, 1972 (53 of 1972), the Government of Kerala hereby
- declare parts of Periyar Wildlife Sanctuary which are peripheral and contiguous to the
- core or critical tiger habitat of Periyar Tlger Reserve as the huffer zone to PTR, inthe
interest of consewatxon of Tiger _

PERIYAR TIGER RESERVE
SCHEDULE P

 District Idllkkl Kottayam & Pathanamthitta
Taluk - :Peermade, Kanjirappalli & Ranni-Perunadu
. Block A.zhutha, Kanjirappally & Ranni
- Village  : Mlapara, Periyar, Kumily, Manchumala,
vy Erumely South &Perunadn e

Area : 44 km’ |

BOUNDARY DESCR!PT!ON OF BUFFER ZONE

1. Boundary descnpt:on of ‘Tourssm zone havmg leased out areas to
Kerala Tourism Development Corporation, Kerala Labour Welfare

. Board and Tamilnadu PWD, Water Authority, Electricity Board, Kerala

 Water Authority, Kerala PWD, Labbakandam Tnbal Settlement and
areas under tounsm ac;twmes (‘mkm ) : e
; , /
North: The boundary starts from Kurisumala (1188m MSL) iocated on the
northern boundary of Periyar Wildlife Sanctuary and proceeds towards northeast -
till it reaches a pomt near Branchpara Mala (1 139m MSL)

S fﬁ,,,East;Iihenca th& boundary pxoceedsvtowa:ds smuheast along the. eucalyptus

~ - plantation road (the northern boundary of core or critical tiger habitat) till the road
meets a stream at Kukkarakkandam (at 9° 36’ 19.2” N and 77° 12 1.1” E) and
continues along the stream till the point where the stream merge with Periyar Lake :
- (at the starting point of Kukkarathodu). Thence the boundary continues along the fea
- western boundary Kukkarathodu oli upto boaﬂandxng and continues along the - ca.}{_ :
eastern boundary of canai up to Thekkady checkpost and proceeds along the
western boundary of canal up to boatlandmg (at 9° 34’ 36. 3” Nand 78°10° 374"

E ) ANOOP K.R. IFS

- . ' Chief Conservator of F?(rests {\:lnild
{ i id Director, Kottaya
South: The boundary thence continue Coviasli west along the northern boundary "

of core or critical tiger habitat and ends near Mullayar estate on the northern
- boundary of Periyar Wlidlrfe Sanctuary (at 9235 13 2°N and 17°.8 52.9” E).

'West Thence the boundary pmcceds towards northeast along the northern &
: boundary Penyar Wlldhfe Sanctuary and ends at the startmg point. -

s iFiIesDO! [/} ShlSeciiaﬂ:F i!ele}’,S \PTR Buffer Nonﬁéaii@n.df}c :



" 2. Boundary descriptions of Periyar Lake (1 6km?)
North: The boundary start from a point where Machan oda stream joins with
_ Periyar Lake (at 9° 34’ 21.07" N and 77° 08’ 23.02” E) and follows the northern
boundary of Machan oda and continues along “the Periyar Lake. boundary
Anchuruli oda, Edapalayam and ends at a point near boatlanding (at 9° 34’ 36.3”
. N and 78° 10’ 37.4” E) on the northern boundary of the core or critical tiger
" habitat. Thence the boundary - continues towards north along . the northem
boundary of core or critical tiger habitat and ends at 2 point where a stream that
~ flow down from Kukkarakkandam and joints at the Eastern side of the Periyar -
© Lake (9° 35’ 24.7°N aad 77> 1 HLA7EY ; & ' G W

“East: Thence the boundary proceeds towards south along the eastern boundary of
. Periyar Lake via boatlanding till the point where a small stream joins at the
- Periyar Lake near Nellikkampetty (9° 33°41.40” N and 77° 11 26.88” E) and
~ continues upstream towards east and reaches the ridge and again joins with a
 downstream till it reaches the Poovarasu oda in Periyar Lake. Thence the .
boundary continues along the western and eastern boundary of Poovarasu oda and
‘ends near Pachakad on the eastern boundary of Periyar Lake boundary (at 9°
31’41.34”Nand 77° 12> 30.38” E). AR '

South: The boundary thence cut straight across the Periyar Lake towards
southwest till it touches the point where the western boundary of Aruvi oda joins -
with the Periyar Lake. Thence the boundary continues along the southern
boundary of Periyar Lake till the dam site. i N

West: Thence the boundary continues towards west approximately 300m on either

"/ side of the downstream of Periyar River from sthe Mullaperiyar Dam and
approximately with a length of 1.5km (thus an area of approximately 100ha is
included in the buffer along the downstream of Periyar River on the western side
of Mullaperiyar Dam). Thence the boundary follows the western boundary of

~ Periyar Lake and ends at the starting point (thus the land areas such as Sevaloda,

Thozhugumoola, —Sokampara, - Udumbupara,

i1 ,'Kavalapara mala, Deer Island and Edappalayam are included in the butler ZOne).

3. Boundary descriptions of buffer zone to Sabarimala pilgrimage and
human settlements and related establishments (10km?) Vol -

gl The area includes . = ' AT 3 T o

‘4"7 . (i) Areas between Pamba and Sannidhanam including all leased areas
ANOOP KR IFS and adjoining areas%establishments of KFD (5km%) #ik

i ervator ofForestai?Vm\?Pafa region s N st ilg :

o Co;li:‘d Direttor,‘Kﬂtt(ﬁ)"Tfadlttonai trek routes and forest roads used for pilgrimage (2.6km?)

3 A AR i :

Aththaca;davu-P-udu§sery-KarimaEa-Pémba N

Sathram-Uppupara-Sannidhanam : Tl

Forest road from 4th mile to Uppupara 5

Forest road from Vallakadavu, to IC Tunnel Road Junction

mainly e SN |

a0 oo



9
h.‘

(w) Kunnar dam including the approachmg trek route and a smail check -

f.

Approach forest road to Ponnambalamedu including the

Makarajothi area

Road from Kundnkapalam to Mangaiadew via__i(aradikava%é e

including temple site

Tribal pilgrim activity area at Inchiparakotta : Ty
Thiruvabharanam route = reaching - Neeilmaia Top and -

Vai;yanavattam pilgrim activity area.

dam :

' ., 4. Boundary descnptmns of human setﬁemenizs (Skmz)

The area mcludes

(;) Demarcated settlements of Moozhlkkal tnbal settlement Kuttlkayam, '
Pambavalley, Moeiakkayam settlements 3nd the ~establishments

related to Saban;alam“ st -
- (n) Vanchivayal tribal setﬂement :nciudmg 3 bits of settlement
(iify Approach forest road from Vallakadavu to Vanchivayal,
- (iv) Forest road between Vallakadavu and Mullaperiyar dam s:te and
(v) OFF ce/res;dentlaI!ecotounsm estabhshments of KFD at Vallakadavu

_ By Ord'e'r of the Governor
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16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART TT—SEC. 3(ii)]

10 .37 562(3r) aTiE 26 Fait 2014;
11. FT.3. 637(37) aTrE 28 Fal 2014;
12. 1.3, 1599(3) AT4rE 25 5[ 2014;
13. FT.3T. 2601(3) AT 7 Fza< 2014;
14, F1.31T. 2600() ATEE 9 HFLAT 2014
15. F1.91. 3252(37) ATEE 22 fREwET 2014
16. 1.3, 382(aT) FTErE 3 FA, 2015;
17. F1.31. 811(31) a1t 23 774, 2015;
18. #7391, 996(37) ATEE 10 I 2015;
19. FT.31. 1142(37) aT8@ 17 ¥ 2015;
20. .37, 1141(3) aTE 29 3% 2015;
21. .91, 1834(%) qTE 6 FATS 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act. 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.0. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22 September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government:

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease:

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially,

And whereas, the Hon'ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972,

(¢) The Coastal Regulation Zone Notification, 2011.
Tf yes, details of the same and their status (o be given.

17. Forest land involved (hectares)
18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?
(a) Name of the Court
(b) Case No.
(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.
{Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1 Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare carthen pots, lamp, toys, cic. as

per their customs.

Extraction of ardinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or

community work in village.

5. Community works like de-silting of village ponds or tanks, comstruction of village roads, ponds, bunds
WMMMMNMMWMW&MMWM
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and camals for the purpose of their
maintenance, upkeep and disaster management.

p Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

Digging of well for irrigation or drinking water.

Digging of foundation for buildings not requiring prior environmental clearance.

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disastei or flood like situation upon orders of District Collector or District Magistrate.

1. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.

APPENDIX - X
[See paragraph 7 (iii) (2)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT
The main objective of (he preparalion of District Survey Report (as per (he Sustainable Sand Mining

Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed: and identification of areas of erosion

and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual

rate of replenishment and allowing time for replenishment after mining in that area.

The report shall have the following structure:

Introduction

Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity

Details of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in last three years

Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining ctc.

Pl o

I PR Pl
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